'/r., ' @
o \\
e

IN THE CENTRAL ADWINISTRRTIUE TRIBUNAL

- 'HYDERABAD BENCH : AT HYDERABAD

DA_125/93. Ot., of Order:7-3-94.

K.Maheswara Rag
seeApplicant
US.

1. Union of India rep. by its Sacretary,
Ministry of Communications, New Delni.

Z2e The Chief Post Master Gensral,
- Andhra Circle, Abids, Hyd-1,

3. The Post Master Ceneral,
Mfgakhapatnam Rivision,
Visakhapatnan,

ssssfBSpONdents

Counsel for tne Applicant. : Shri M.P.Chandramouli
Counsel for the Respondents : Shri N.R.Devraj, Sr.CGSC
CORAM:

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3)
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0.A.125/93 Dt. of Decision:7.3.94

ORDER

JAs per Hon'ble “hri T. Chandrasekhara Reddy, ﬁember(J)I

This is an application filed under Section 19
of the Administrative Tribunals Act, to direct the respondents
to appoint the applicant in a suitable post on compassionate
grounds and to pass such other order or crders as may deem

fit and proper in the circumstances of the case.

2, The facts giving rise to this OA in brief

arﬂas follows:
.

3." Ope Sri Kakara Chittayya while working in

Postal Department died:on 20.1.1990 while he was in service,
The said Kakara Chittayya had ﬁut in mqfe than 27 years

of service in the department by the fime of his death.

The said Kakara Chittayya was said to be aged 48 years

at the time of his death. The said Kakara Chittayya

left behind him, the applicant's mother, younger sister,
younger brother and the appliéént herein. After the death
of the séid ngara Chittayya, the applicant herein who is
the son, putin repfesentation to the secondrespondent
requestingbhim to prévide suitable job on cémpassionate
groums, if required, under relaxation of Recruitment.ruiés.
It is said that the said representation ﬁad been follbwed‘b
reminders dated 28.4,90, 27.7.90, 23.8.90 and 15.7.92. As
there wWas no response from th%respondents with regard to th
grievance of ‘the applicant, the applicant had approached th

Tribunal., - : ‘
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. .Tribunals Act, if final orders are not  passed within six mont

4. ‘ We have heard.today Mr MP Chandramouli, learned
Counsel for the applicant and Mr NR Devraj, learned Standing

aunsel for the Respondents.

5. - It was argued by Mr NR Devraj, %earned counsel

for the respondentslthat as final orders has hot been passed

by the féspondents on the representatiom/repfesentations made

by the applicant, that this OA is liable to be dismissed‘aﬁ
premature. Within a reasonable time after the death of said
Kakara Chittayyé, the applicant herein who is the son, hadf

put in representation. It was the bounden duty of the
respondents to pass final orders on the representation of the
applicant within six months from the date of receipt of the sarme

But as seen from the records even though two years had lapsed

I

from the'date of first representation,'the respondents had not

passed final orders. Under Section 20 of the Administrative

from the date of representation, made by the mmgxiex aggrieved
employeé, afteéthe expiry of six months, the aggrieved emplofe
has got a right to gpproach thié Tribunal for redressal of
his grievance. 8o, it is not open for the respondents to
contend that this OA is not maintainable as final orders

are not passed by the respondents on the gxsuad representati
representations_made by the applicant. So, we aré of the |

opinion that this OA is maintainable,

6. So, in Qiew of the facts and circumstances of
case and to protect the Iinterests of both the sides, it

will bé appropriate to dispose of this OA by giving appropri
directicns. Three months time is granted to the respondents
fromrthe date of communication of this order to pass final o
on the representation/representztions of the applicant with

regard tc compassionate appointment., If the applicaht conti
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to be aggrieved by the decisiowéf the respcorndents, lt‘will
be open for the applicant to approach this Tribunal afresh
in accordsnce with law for redressal of his grievance.

Parties shall bear their own costs,

T CAdalte
(T.CHANDRASEXHARA REDDY
Member (Jydl.)

- DatedsThe 7th March, 199«

. ) ﬁl‘lﬂﬂ’—'/i‘;;ﬁ‘f‘f
(Dictated in the Open Court) Deputy Registrar(J)cc
spr/mvl
To -

1. The Secretary, Ministry of Communications,
Union of India, New pelhi,

2. The Chief Postmaster General,
Andhra Circlé, Abids, Hyderabad=l.

3. The Postmaster General, .
visakhapatnam Division, visakhapatnam,

4, One copy to Mr.M.P.Chandramouli, advocate, CAT.Hyd.
5. One copy to Mr.N.k.,Devraj, Sr.CG3C.CAT.Hyd.

6. One copy to Library, CAT.Hyd,

7. One Spare-coby.
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